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benches ie going to daunt us.

As I said, it is a premedidated and deliberate
murder. The State Government has washed its
hands off by saying that they have banned the
sale of arrack and, therefore, they "nave no
obligation to pay any compensation. The
Government thinks that people must drink as it
brings money to the Government to take up
welfare activities for the people!
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SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh); I have a point of oxder.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL. SINGH): On
this special mention?

SHRI SUBRAMANIAN SWAMY;

No. You had not permitted to lay papers on

the Table. Actually, in writing the Deputy
Chairman has
permitted me to ley...

THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH): Has
she permitted you?

SHRI SUBRAMANIAN SWAMY: Yes, it
is in writing.

TTRATETS (= WA g fag) -
Eme wEfer & g femr g oAy
o1 Fred

I have not permitted you. But if she has
already permittedj then why are
you...

SHRI SUBRAMANIAN SWAMY:
Therefore I would like it to be laid On the
Table—just the record to be corrected there.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH). On her name.
Yes, Mr. Roy, do you want to say anything?

SHRI JIBON ROY (West Bengal). Sir, I
share the opinion expressed by Mr.
Chaturanan Mishra, that the Government of
India is showing a stepmotherly attitude
towards HEC and MAMC. They are not
placing orders. They are placing orders out-
side. Money was. not being given. It was
agreed by the Prime Minister and the Finance
Minister that whenever the management and
the unions will place a joint revival plan
before the BIFR, the GIFR will give automatic
consent to that. But the Government is going
back. Therefore, the Government must take
immediate steps for the revival of both the
HEC and MAMC factories.

[7 DEC. 1993]
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Alleged Improper formation® of and
Discrimination against the National
Commission  for backward classes
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